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THE DEPUTY MINISTER IN THB 
MINISTRY OF HOME AFFAIRS (SHRI L. N. 
MISHRA): (a) Yes, Sir. Sixty-three persons 
including twenty-two M.L.A.s of Orissa have 
submitted a memorial to the President making 
certain allegations against Ministers and ex-
Ministers of Orissa. 

(b) It would not be in public interest to 
disclose the allegations. 

(c) The memorial is still under 
examination of Government. 

SHRI A. D. MANI: Sir, do these 
Allegations refer to the entries found in the 
account books of Messrs. Seraj-uddin & Co.? 

SHRI GULZARILAL NANDA: Sir, these 
allegations cover a fairly wide ground and 
probably they may have touched that ground 
also. 

SHRI A. D. MANI; In view of the fact that 
some Ministers are involved, does the 
Government propose to advise the President 
that no person who is the subject of an 
allegation should be made the Chief Minister 
of Orissa? 

SHRI GULZARILAL NANDA: This is in 
the stage of allegation so far as the 
Government is concerned. From the President, 
to whom this memorial was submitted, we 
have received the document and we are 
proceeding to deal with it. 

SHRI A. D. MANI: Is the Government 
aware that Mr. Biju Patnaik made a statement 
the other day, some weeks ago, that he had 
made a fortune of Rs. 10 crores within a short 
time and does the Government consider that 
such a fortune could have been made by 
lawful and honest means? 

SHRI GULZARILAL NANDA: This does 
not arise out of this. 

SHRI A. D. MANI: It is one of the subjects 
of the allegation. It is referred to in the 
memorial. 

MR. CHAIRMAN: No. Mr. Vajpayee. 

SHRI G. M. MIR: Sir, the hon. Minister has 
stated that to have a common script a 
Committee had been set up in 1960 and now 
it is 1964. May I know the reasons for such a 
long delay? 

SHRI BHAKT DARSHAN: Sir, it was very 
difficult to collect these linguists all together 
and to bring them round the table and 
naturally it takes time. I admit it has taken 
quite a lot of time, but we have now requested 
the Committee to finalise its report and 
submit it to us. 

SHRIMATI DEVAKI GOPIDAS: May I 
know whether any of the South Indian 
languages has been made compulsory in any 
colleges in the North? 

SHRI BHAKT DARSHAN: Sir, the point is 
that the three-language formula has been or is 
to be uniformly applied in all the States, 
including the States in the North, and we have 
been requesting the States, especially the 
Hindi-Speaking States, to fall in line. We have 
prepared a scheme which may be acepted in 
the Fourth Plan and according to that one of 
the non-Hindi languages will be made 
compulsory in all the Hindi-speaking areas. 

MR. CHAIRMAN; Incidentally this 
question refers only to a common script and 
not to other things. Next question. 

ALLEGATIONS AGAINST     ORISSA MINISTERS 
AND Ex-MINISTERS 

*122. SHRI A. D. MANI: Will the Minister 
of HOME AFFAIRS be pleased to state.- 

(a) whether some M.L.A.s have written to 
Government making certain allegations 
against Ministers and ex-Ministers of Orissa; 

(b) if so, what are the allegations; and 

(c) whether Government propose to 
appoint a judicial commission to enquire into 
these charges? 

now the reasons for such a
y? 

BHAKT DARSHAN: Sir, ery 
difficult to collect these all 
together and to bring ind the table 
and naturally time. I admit it has 
taken ot of time, but we have now 
I the  Committee to     finalise 



853 0ral Answers [ RAJYA SABHA ] to Questions 854 
 

SHRI A. B. VAJPAYEE; Is it a fact that the 
delay in appointing a Commission of Enquiry 
to go into the allegations against the Orissa 
Ministers is due to the fact that the Cabinet is 
divided on the recommendations made by the 
Santhanam Committee in regard to the 
enquiry into charges made against persons 
enjoying high offices? 

SHRI GULZARILAL NANDA: The hon. 
Member has joined together various matters 
which really have nothing to do with each other. 
The question of the recommendation of I the 
Santhanam Committee is being considered and 
whatever decision is taken regarding that does 
not effect our responsibility for taking action on 
this memorial, and there is no delay. We have 
received it only recently and we are proceeding 
to deal with it. 

SHRI DAHYABHAI V. PATEL: In view of 
the fact that very recently allegations made by 
an Opposition Member against the Chief- 
Minister have proved to be true before a Com-
mission of Enquiry, is it not all the more the 
reason that a commission 0f Enquiry be 
appointed very quickly and that till the 
findings of the Commission are known, no 
person who is under investigation, should be 
entrusted with any Ministerial post in that 
State when the Ministry is being re-
constituted? 

SHRI GULZARILAL NANDA: As I 
submitted, j will indicate the action that is 
being taken which should satisfy the hon. 
Members. We have sent a copy of the 
documents to the Government and the persons 
concerned. In addition, the Central Bureau of 
Investigation has undertaken a preliminary 
enquiry. Therefore we are going into the 
matter without any delay. At what stage 
anything further has to be done will depend on 
the results of that. 

SHRI NIREN GHOSH; May I know 
whether an officer of the Central Bureau has 
gone to Orissa to investigate into the affair 
and  Shri    Biren 

Mitra, the ex-Chief Minister, has protested 
against it saying that since Ministers are 
involved, an officer should not enquire into it? 
In view of this fact, without waiting for an 
enquiry report, since the Serajuddin affair has 
long been before the Government and the 
country, why should not an inquiry under the 
Commissions of Inquiry Act be instituted 
forthwith and why should the Government 
take time to clear this matter? 

SHRI GULZARILAL NANDA; I think it was 
clear from the reply that I 1 have given that 
there is a preliminary enquiry in progress now 
and there can be no> impediment which will be 
allowed. I do not think there is any such .thing 
at all so far as this enquiry is concerned. 

SHRI LOKANATH MISHRA: As the 
opinion of the Law Ministry has been made 
available t0 the Home Ministry that a libel suit 
will be no bar for the setting up of a 
Commission, what else is the delay due to? 

SHRI GULZARILAL NANDA: Whatever 
has happened in any Ministry of the 
Government and whether he has any special 
access to those documents I do not know, but 
we act On the advice that we receive. The 
stage for deciding on the special agency 
taking further steps in regard to it has not yet 
arrived. 

SHRI ARJUN ARORA; May I know if the 
Ministry of Home Affairs has any say in the 
selection of Ministers in the States? 

SHRI GULZARILAL NANDA: That height 
of power I have not achieved   ..   . 

SHRI MULKA GOVINDA REDDY:, May 
1 know whether the team appointed by the 
Auditor General of India to enquire into the 
affairs of the Kalinga Industries and Orissa 
Agents vis-a-vis the Orissa Government have 
come to the conclusion that the Orissa Agents 
have made a profit of Rs. 57 lakhs hy 
misusing their power? 
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SHRI GULZARILAL NANDA: These are 
facts that will come out in the enquiry. 

SHRI FARIDUL HAQ ANSARI: The hon. 
Minister has just said that no delay is made in 
this case. May I know when the memorial was 
received by the Home Ministry and when it 
started taking action in this matter? 

SHRI GULZARILAL NANDA; Recently, 
in the course of the last two «r three weeks, 
and I have dealt with it quickly. 

SHRI B. K. GAIKWAD: May I know if the 
Minister is not going to disclose the 
allegations against the Ministers in the interest 
of the public, against how many Ministers the 
allegations are there and how many alle-
gations there are against each Minister? 

SHRI GULZARILAL NANDA:   I do 
not know whether the hon. Member ■will be 
benefited in any particular way by knowing 
the number. I gave the number in one other 
case and it did not help anybody at all. 

SHRI B. K. GAIKWAD: How many 
Ministers? 

SHRI GULZARILAL NANDA: There are 
more than one. 

SHRI A. M. TARIQ: As the Minister said 
that preliminary investigation is still going on 
and then there is the question in Orissa of a 
new leadership, may I know whether the Cen-
tral Government is going to accept the 
leadership of a person who is connected  with  
this   investigation? 

SHRI GULZARILAL NANDA: I am not in 
a position to answer this. 

SHRI M. M. DHARIA: Is it likely that the 
said murder of Mr. Sanyal will perhaps delay 
the preliminary investigations of the 
Government? 

MR. CHAIRMAN: Is it a question or an 
observation? 

 

SHRI GULZARILAL NANDA: We cannot do 
anything which will prejudice the course  of the 
enquiry. 

SHRI A. B. VAJPAYEE: Sir, I want to rise on a 
point of order.   In reply 

t[ ] Hindi transliteration. 
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to part (b) of the question, the Deputy 
Minister stated that it will not be in the 
public interest to disclose the allegations 
made against the Ministers. May I know 
what public interest is involved? The alle-
gations have been made publicly. They 
have been made in the Assembly. The 
document that has been submitted to the 
President has been given to the Press for 
publicity. How is the Minister going to take 
shelter behind 'public interest'? 

SHRI GULZARILAL NANDA: If the 
hon. Member already knows all that, then 
he need not be very much worried but it is 
not a question of whether those charges are 
already known. It is a question of the way 
in which we deal with these. Allegations 
can be made, some of them may be true, 
some of them may be extravagant and 
widly unture. Therefore *ill we have dealt 
with those these it is rather very unfair to 
the person concerned that the charges are 
made and then they are broadcast every-
where. This hurts. I think public life will 
not be improved further by this. 

MR. CHAIRMAN:   I agree. 

SHRI A. B. VAJPAYEE; It is immaterial 
whether I know about the charges or not. 
The question is whether the House can be 
deprived of the knowledge that has been 
made available to the members of the 
public. 

MR. CHAIRMAN: The knowledge 
you want you already seem t0 have, 
and the knowledge that could be given 
is not in the public interest. Govern 
ment is a party to the allegations and 
they think that they cannot be divulg 
ed now in detail till they have made 
up their minds. J 

SHRI A. B. VAJPAYEE: There is no 
question of Government being a party. The 
allegations have been made by M.L.A.s, 
and if the allegations are made known, they 
will be made known as    being levelled    
by 

SABHA ] to Questions 858 

j M.L.A.s. The Government has nothing to 
do with the allegations. Mr. Chairman, 
may I submit that you reconsider the 
matter   .   .   . 

MR. CHAIRMAN; You have sub-
mitted twice. 

SHRI S. S. MARISWAMY; In view of 
the fact that there are serious-charges 
against Government, will Government 
come forward to make a statement that 
such of the Ministers who are proved 
guilty will not bo allowed to continue in 
office and they •will not be reappointed 
after some time, if not in their own 
Ministry, in the Central Ministry? 

MR. CHAIRMAN: Mr. Nanda, you 
do not want to make any statement as to 
who would be in office and who would 
not be. 

SHRI A. D. MANI:    Sir   .   .   ; 

MR. CHAIRMAN; You have had four 
chances already and I am allowing you a 
fifth. 

SHRI A. D. MANI: Three, not four, 
Sir.   Now on a point of order. 

SHRI S. S. MARISWAMY; 1 have 
not got the answer, Sir. 

MR. CHAIRMAN: 1 have got the 
answer.    I have told you. 

SHRI A. D. MANI: On a point of 
order; I am not asking the Home Min-
ister to disclose any confidential docu-
ment that might have been received 
from the President. But one of the 
allegations referred to a flagrant vio-
lation of the Company Law and these 
violations are in the strictures made by 
the auditors who have criticised the 
handling of the funds of a company with 
which Mr. Bijoy Patnaik is connected. 
Will not the Home Minister make a 
statement at least on what is an open 
violation of the Company Law? 

SHRI GULZARILAL NANDA; The 
Company Law violations may possibly 
be under a separate investigation also, 
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but whatever is disclosed, by this memorial—
as he said—is going to be enquired into. 
Therefore, j think my earlier answer covers 
this also and I have not to add anything. 

SHRI BHUPESH GUPTA: On a point of 
submission. It seems the hon. Minister was 
taking the stand that the allegations by the 
M.L.A.S will not be made known to the public 
and to Parliament. But the questions are 
covered under certain rules ary you will see 
that, first of all, we are certainly entitled to ask 
such things; they are not in the nature of secret 
things. Therefore they are not ips0 facto 
debarred from placing them before the House. 
Now, suppose the M.L..A.S themselves 
publish these allegations, what happens then? 
Will they be prosecuted? Will they come 
under any law of the land? 

AN HON. MEMBER:    No, they are 
entirely free to do so. 

SHRI BHUPESH GUPTA:    Suppose I knew 
this thing, I could have published that.   Why    
then,    in view of this position in the matter, 
and having regard to public interest, Govern-
ment is not divulging the allegations made     
by     the     M.L.A.s     against the Chief 
Minister, which the country is entitled to 
know? Is it because    a particular Chief 
Minister had been   a party-man of the 
Congress Party, or is it because of    some 
other reason? And in Kerala, Sir, when we 
were in office,  the Congress  Party  demanded 
that all allegations    against the Ministers  and     
others  should     be made public. The 
proceedings  are there in the Kerala    House    
and here.    Why double standard is being set 
here? 

MR. CHAIRMAN:    No, Mr.    Gupta; 

In fact, we, Members of Parliament, would like 
to know from the authoritative source, namely 
Government. Parliament should not be left to 
guess, or live on documents which appear in 
the Press. The fact is not denied; the allegations 
have been received. Cogent arguments, under 
the Constitution or under the Rules of the 
House, should be given as to why they should 
be withheld now. They cannot just say: "We 
will not give it just because we do not like it." 
In the British Parliament all such allegations 
are given in White Papers, and why in this 
particular case these* allegations are not even 
mentioned on the floor of the House? 

MR. CHAIRMAN: Mr. Gupta, at a certain 
stage here also they may make a statement. 

SHRI BHUPESH GUPTA;       At    a certain 
stage. What stage?  The stage cannot be their 
choosing.    The stage is to be determined by 
the House   in public interest and we are 
making   a submission here. I know they are in 
hot waters.    Now therefore,     Sir, I would 
request you to consult us.    If we   can   
convince   you   by   showing precedents from 
the    British Parliament and other Parliaments 
that we are entitled to have     the allegations' 
placed before Parlaiment,    only then, Sir,  you     
will compel    the  Government.   Otherwise 
we will not press for it. Let the challenge be 
accepted    in your chamber, and let them come 
up with arguments. 

(Interruptions). 

MR. CHAIRMAN:   Order, order. 

SHRI    MAHAVTR    TYAGI:    May I 
make a submission,  Sir?  I crave the 

 

SHRI BHUPESH GUPTA: You will please 
consider, Sir, that we are not at the 
investigation stage at all now. SHRI. A. B. VAJPAYEE:   He is    an 

outsider and he cannot speak. 

(Interruptions) 
this is not the point. Government   do ;   indulgence  of  the  House.   Sometimes not want to 
repeat what has already j   there are cases where publicity appeared( because they are investigat- j 
ing it. There is no question of hiding \ anything. 

SHRI    BHUPESH    GUPTA:   On    a 
point of order  Sir •   ...
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MR. CHAIRMAN: I cannot allow all of 
you at a time. 

SHRI BHUPESH GUPTA: On a point of 
order; on what basis  .   .   . 

MR. CHAIRMAN:  Please sit down. 

SHRI BHUPESH GUPTA: I am on a. point 
of order, Sir. 

MR. CHAIRMAN:   What is it? 

SHRI BHUPESH GUPTA; Now in what 
capacity is he rising in this House? 

MR. CHAIRMAN: As a Member of the 
House. 

SHRI BHUPESH GUPTA: He is not a 
member of the House. 

SHRI A. B. VAJPAYEE; He is a Member 
of the Lok Sabha. 

SHRI BHUPESH GUPTA: Therefore he 
cannot rise as a Member here. You have to 
give us guidance. He is not a Member of this 
House. Probably you were under the 
impression that he was so and that is why you 
allowed him to rise; otherwise, I take it, you 
would not allow him. He is not a Member of 
this House; he is not the Minister in-charge 
and so he is not entitled to speak. We would 
like to have him in this House if he gets 
defeated somewhere. Now he is not a Member 
of this House and as such he cannot rise. He is 
a Member of the Government hut not in 
charge of this portfolio and thus has n0 
authority to speak on behalf of the 
Government in this matter. 

MR. CHAIRMAN; I would allow any 
Minister, who wants to speak on feehalf of the 
Government, to do so. 

SHRI BHUPESH GUPTA: On behalf •of 
the Government. 

MR. CHAIRMAN: On behalf of the 
'Government. 

SHRI BHUPESH GUPTA: Then we should 
be allowed to ask qestions. 

SHRI MAHAVIR TYAGI; My submission 
is that there are certain cases where exposure 
of allegations gives a chance to the accused 
person to manage his evidence, etc., and there-
fore it is not in the public interest for 
Government to disclose them. Always, when 
there is an enquiry, Sir, police enquiry or 
other, the allegations are not divulged because 
then the investigation becomes difficult. 

SHRI BHUPESH GUPTA; Have the 
charges been already communicated to the 
persons concerned? Anyway he has said 
something on behalf of the Government. 

SHRI GULZARILAI* NANDA: I just 
wanted to explain further the position that 
arises out of a disclosure made on the floor 
here, or by somebody outside. The hon. 
Member said that the M.L.A.s were at liberty 
to say the same thing outside. Well, there the 
party concerned has a remedy. They can go 
against that person and file a suit for 
defamation. But here, these proceedings are 
protected; there is immunity. Therefore these 
are not on the same footing. This is a very 
substantial difference and the party concerned 
has no such remedy in the latter case. And as I 
said before, the consequences of disclosure 
may be one consideration, but the thing is that 
we have to maintain certain standards of 
public life, because it is quite possible, it does 
happen that sometimes wrong charges, 
baseless charges, are levelled against persons. 
We have to protect the dignity of public life 
also just as on the other side we have to take 
the most stringent action. We have to take 
these precautions also—it is in the public 
interest. 

SHRI NIREN GHOSH: It is a very 
unfortunate statement. 

MR. CHAIRMAN:   Next question. 
SHRI LOKANATH MISRA; Before that,  

Sir, on a point    of order;    the 
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Minister ended    by saying   that they   I 
were baseless charges. 

MR. CHAIRMAN: He has not said so. 

SHRI BHUPESH GUPTA: What did he 
say then? Anyway first, of all he did not 
accept Mr. Mahavir Tyagi's argument—
that is very  clear. 

MR. CHAIRMAN; Mr. Gupta, p ease 
sit  down. 

SHRI BHUPESH GUPTA: How can I, 
Sir? How can we when charge; are piling 
up against allegedly co-rupt Ministers? 
And you want us to be quiet in this 
House. 

MR. CHAIRMAN: I do not want to 
•quieten anybody. 

SHRI     BHUPESH     GUPTA:      Why   
! then are they fighting shy? 

MR. CHAIRMAN: They are not 
fighting shy. They have made as strong a 
statement as could be made in the 
circumstances. (Interruptions) Pleased sit 
down. Next question 

*123. [The questioner (Shri V. M. 
Chordia) was absent. For answer, vide 
cols. 882—885 infra.]. 

*124. [Postponed to the 18tr. Sep-
tember, 1964.] 

WORKING     GROUP  ON     SCIENTIFIC 
RESEARCH 

*125. SHRI N. SRI RAMA REDDY: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether any working group 
had been set up on scientific research; 
and ,     
t'A, 

(b) if so, what are the recommen 
dations of this group? 

THE MINISTER OF EDUCATION 
(SHRI M. C. CHAGLA):   (a) Yes, Sir. 

(b) Recommendations have not been 
finalised yet. 

SHRI N. SRI RAMA REDDY: What 
are the terms of reference for this 
working group? 

SHRI M. C. CHAGLA: The terns of 
reference are: 

(i) To make a critical review of the 
progress of the programmes 
and schemes in the Third Plan 
period. 

(ii) To assess in the light of the 
current trends and other 
available data the position 
likely to be reached at the end 
of the Third Plan period. 

(hi) To formulate proposals for the 
Fourth Plan in the perspective, 
wherever possible, of a   15  
year  period. 

SHRI N. SRI RAMA REDDY: i would 
like to know if the question of co-
ordination between the various research 
organisations that are operating under the 
Government of India is also likely to be 
referred to this working group, and if it is 
not being referred to them, whether the 
hon. Minister will consider the question 
of referring to them this subject of co-
ordination between the various research 
organisations, and how it is to be brought 
about? 

SHRI M. C. CHAGLA: I can assure the 
hon. Member whether this question will 
be considered by this group or not, we are 
actively considering the question of co-
ordination between the various research 
groups and agencies in this country. 

SHRI N. SRI RAMA REDDY: Since 
research is the forerunner of any 
development in any country, I would like 
to know if. the hon. Minister is directing 
this group to particularly concentrate on 
applied portion of research, instead of 
merely doing fundamental research as at 
present it is being done in the various 
national laboratories? 

SHRI M. C. CHAGLA;   There is    a 
distinction between fundamental    re- 


